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MINISTRY OF FINANCE

(Department of Economic Affairs)

Now Delhi, tha 23rd Juno, 1*86.

NOTIFICATION

G.S.R. 895 (E).^ln exorcise of the powers conferred by sub-section (4) of section 3 of the Public Provident
Fund Act, I %8 (23 of 1968), tho Central Government hereby makes the following Scheme further to amend Uic Publu;
Provident Fund Scheme, 1968, namely:—

1. (1) TUis Scheme may be oalled tho Public Pro vident Fund (Amendment) Scheme, 19N6.

(2) It'shall oome into force on the date of its publication in the Official Gakutt*;.

2. In paragraph 3 of the Public Provident Fund Scheme, 1968 (hereinafter referred to an the said Schcnw),—

(a) In sub-paragraph (1), tor the letters and figures "Rs. 40,000/-", the letters and figure* "Rs. 60,000/-", shall
be substituted;
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"*• (b>'for sub-p'atagraph (2), the following $a*-paragraph shall be substituted, namely :—
v

"(2) Notwithstanding anything contained in sub-paragraph (1). an individual may also subscribe to the Fund
on1>^ehalf of;—

(a) a Hindu Undivided Family, or

(b) an association of persons or a body of individuals as referred to in clause (g) of sub-section (2) of section
80Cof the Income-tax Act, 1961 (43 of 1961), out of the income of the Hindu Undivided Fsmliy or asso-
ciation of persons or body of individuals, as the case may be, any aiaauat aot less than Rs. 100 and no t
more than Rs. 60,000 in a year".

3. In sub,-paragraph (1) of paragraph 4 of the said &heme. after the words "or on behalf of a Hindu Undivi-
ded Family of which he is a member", the words, brackets, letters and figures "or ,oa behalf of .an association
of persons or a body or individuals as reierred to in clause (g) of sub-sectioii (2) of section 8QC of the Jncrmc-tfc.x
Act, 1%1 (43 of 1961)" shall be inserted.

4. In sub-paragraph (1) of paragraph 9 of the said Scheme,-—

(a) after the words "year of withdrawal", the words "or at the end of the preceding year, whichever is lower"
shall be inserted;

(b) Tor the provisos, the following proviso'shall be subsiituted, namely •:—

"Provided that aot more than one withdrawal shall be permissible during any one year".

5. In sub-paragraph (6) (ii) of paragraph 12 of the said Scheme, the following proviso shall be inserted, name-
iy:~

"Provided that the balance upto Rs. 1 lakh may be paid to the legal heirs on production of (i) a
letter of indemnity, (ii) an affidavit, (iii) a letter of disclaimer en affidavit, aad (iv) a certificate* c f
death of subscriber, on stamped papers, in the forms as in Asncxure to Form G."

6. In Form A appended to tha said Scheme,—

(a) for entry (ii), the following entry shall be substituted, namely:—•

"(ii) I hereby declare that I am not maintaining any other Public Provident Fund Account, except an
account on behalf of a minor or a Hindu Undivided Family or a association of persons.":

(b) for Note 1 below tha entry "Additional Specimen", the following Note shall be substituted, namely:—

'•Note i—Where an account is opened on behalf of a Hindu Undivided Family or an association cf per-
sons, the letters "HUF" or ''Association", as the case may be, shall be added after the name of the
subscriber."

7. In Form G appended to the said Scheme,—

(a) after item (iv), the following shall be inserted, namely :—

"@ (v) Letter of indemnity.

@ (vi) Affidavit.

@ (vii) Letter of disclaimer on a

(b) the following footnote shall be inserted at i

"@ To be produced by legal hsirs, in the absence of nominations, for claims upto Rs. 1 lakh."
8. Atter Form G appended to the said Scheme, the following Annexures shall be inserted, namely: —
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ANNEXUKE I TO FORM G

(Letter of indemnity)

To

Tho Mamg-sr/Post Master

.,-.... * —»•* , , - . , . .(Name of th» baulk/Head Post Offic«).

In consideration of your paying or agreeing io pay me/us ' •—•———• -{Nnjueii of Logal
heirs) the sum of Rs.———• •—•••• ••——> •— l̂anding in Public Provident Fund Account Mo.—>——— •
w i t h y o u r B a n k i n t h e n a m e o f - — • — • — • — ' • — ' w i t h o u t p r o d u c t i o n , o f l e t t e r s u f a d n i i n i b i r r t l k a o r a S I K C -

a i s i o n c e r t i f i c a t e t o t h o e s t a t e o f t h o d e c e a s e d — — t — * — — • • — • — • — • — ( N a m e o f t h t s u b s c r i b e r ) o r a c e r t i f i c a t e

from the Controller of Estiite Duty to the effect that estate duty has been paid or will be paid ur m nc is due.. I/Wo

—' ••»•••• ' • • '• • •——'—^nd we —'——' >—.-•—i—•—i—— — (sureties) do hereby for ourselves

j n d our heirfc, logul representatives, executors and administrator* jointly and «everaUy undertake and agrti; 'o In-

ciamnify you and your auccossors and assigns againit all claims, demands, proceedi&gt;, losst*, damages, oljtige*

it ad expenses which may bo raised against or incurred by you by reason or in c o n s e q u e n t of your having itfcrtcd

to pay/or paying me/us the sum a* aforesaid.

In witness wbcreof wo have hereunto (iot our hands i*t , , _ - _ —^n this —> —'•~ j™-—-*~

day of -*-— in tho presence ot witnesses.

Signed and delivered by the above-named heir/heirs.
of the deceased

Signed and delivered by th* above-named »ureti»s :

I.

2.

Names 8t Addresses of witnesses:

I.

2.

Attested

Notary Public
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ANNEXIJRE T! ro Fora O

The Manag-sr/P(>;.t Master,

>-, ——(Name of the Bank/Hemi Post Ofliou) '

I/Wo, • • •-•••— »•••- •• husband of/wife of late-*— .-—•.— .•.— .—aged— -, •
.....————— - . -agpd,—. . . . . . . agod sons/dg lighten, of tho said lato— — residents

Qf .„ »-<lo hereby declare and solemnly affirm as undor:—

(1) That I/We am/iii«o the only heiKs) of the deceased— — who died at
o n— u_^™—^___ lywo ubns represent tho estate of tho doceasod Sh./3mt. ;

(2) That tho dewasod—— — -did not leave any will and therefore I/We am/an> tho only successors)
to tbo o»tata of the &ald deceased.

1.
i
A. i

3.

4.

DEPONENTS

VERIFICATION : l/Wo, tl» abov<j-jm.mod deponent do horeby vorify on solemn affirmation in —
(name of place) that the contents ot tbir. affidavit are true to our fcnowledjc and nothing mnforial hns heeu con-
cealed.

Dated :• —

1.

2.

3.

4.

DF PONE NTS
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ANNEXURE III to Form G

(Latter of disclaimer on Affidavit)

•To

Mtfnitger/Post Master,

— * ' - • • • — ' • — ( N a m e o f t l w B a n k f H ' e a d P O M O f f i c e ) . 1

I / W e , , ( i ) • - • • - • > - . _ ; • • ; • h u s b a n d o f / w i f e o f - • — * 1 • • — — •

R e s i d e n t s o f • • * - ' • " — • — • — — ( i i ) — ' — v — • • — s o n o f / d a u g h t e r o f — — — • — • • • —

( i n } s o n o f / d a u g h t e r o f — • — • — — • — • • • • ; • • - — - — • — • — • — ' — d o k a r e b y s o l e m n l y a f f i r m a n d d e c l a r

a* follows:—

(1) That' Sh-/Stut.- / •— • • ••• -• - • • • • liioU intestate" on • • - . ' • • •
loaving behind J us—•——-—•—•—>—•—<—• •—•—•———his only heirs.

(2) That w6—•• • ' lL"'—•—-J—^'heifs of our late father/mother for ourselves and on behalf of our he in
executors, representatives ami assigns do hereby relinquish oltr claliijs to the balance of Rs.
which niay bd credited to the account sought b.y our mother/father to be opened in your Branch m t b
name of the estate of the said—— — •—-—deceased tather/mothtr after the rcaliKViu n of Din,-
No. —i—•——>—• >—i—•—'o ri——'—•—•—^—— •—•—'—•——<—*—• •————•—•—^—i—i—•—•—i—~-

(liftmo of bank)
issued by— - ••' •— • "—•—.uid we h:vve no objection whatsoever is the brtliuici
in the above-reforred acoount No. ———'together with interest, if any accrued lherein be in
puid by the Bank to our s.tid motlwr/fatber Mrs./Mr.—• —•——• • • •——•—• •———-
1. ; .

3.
DEPONENTS

VERIFICATION : Wo tlie ibovc-named deponents do hereby verify on solemn afllrmntion thai the ct.ntt-nts ci
this nfudavit ;»re true to our knowledge.

Dated — •

I identify the deponent who is personally Known to me mid v»ho heis signed in my presence.

Dated — —

ATTESTED

Odth &tminii.-.ion£-r

[F.Xo. 3(6) PD;86|

V. B\LASUBRAMAN1AN. Additional Budgci Ofllcet
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